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HOUSE OF THE PEO PLE

Tuesday, 31st March, 1953.

The House met at Two of the Clock 
[M r . D e pu t y -S pea ke r  in the Chair] 

QUESTIONS AND ANSWERS 
(See Part I)

12-50 P.M.

PAPERS LAID ON THE TABLE
-Ag r e e m e n t s  m  ^ spect  of the  p r o 

p r ie to r y  RiGffrs OVER A t o m ic  
M in e r a l s

The Minister o f Home Affairs and 
States (Dr. Katju): I beg to lay on 
the Table a copy of each of the Agree
ments entered into between the Pre
sident of India and the Rajpramukhs 
of Part B States (except Jammu and 
Kashmir) relating to the proprietory 
Tights of the State over atomic miTie- 
xals. [Sae Aopendix VII, annexure 
No. 25.] ,

ESTATE DUTY BILL
P r esen tation  of R epo rt  of  S elect 

C o m m it t e e

The Minister of Finance (Shri C. 
D. Deshmukh): I beg to present the 
■Report of the Select Committee on 
the Bill to provide for the levy and 
-collection of an estate duty.

TIYDERABAD COINAGE AND PAPER 
CURRENCY (MISCELLANEOUS PRO

VISIONS) BILL— cOTitd.

Mr. Deputy-Speaker: The House will 
pow  take up further consideration of 
the motion:

"That the BiU to extend the 
 ̂ period during which Hyderabad
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coins and notes of the denomina
tional value of ona rupee may 
continue to be legal tender, to re
peal the Hyderabad Paper Cur
rency Act No. II of 1327F and to 
make certain other incidental 
provisions, as passed by the Coun
cil of States, be taken into consi
deration.”

I have to observe that normally 
when time is fixed or particular dates 
are allotted for Budgfet discussion this 
period is not interrupted by any other 
work. I was obliged to put down 
this work here on the ground that 
this has to receive the assent o f ther 
President today. It is unfortunate 
that yesterday evening Government 
did not take care to keep the proper 
quorum here. Otherwise I would 
have got on with this 'work.

The Deputy Minister o f Finance 
(Shri M. C. Shah); As I said yester
day, I am grateful to the hon. Mem
bers of the House for welcoming this 
measure. In the course of the debate 
certain su^estions were made by 
some hon. Members. The most impor
tant of them was that ample facilities 
should be given for conversion and 
exchange of Hali Sicca to Indian cur
rency. I may inform the House that 
We had already made ample arrange
ments for these exchange facilities on 
a very big scale. We had authorised 
the Government of Hyderabad to spend 
up to one lakh of rupees in publicity 
an^ were prepared to give as much 
facility as possible. We were in 
correspondence with the Hyderabad 
State Government on that point also. 
But then representations came that il 
these one rupee and smaller coins 
were not to be treated as legal tender 
for an extended period there might 
be some difficulty in the rural areas, 
that there might be exploitation of 
the poor by certain unscrupulous ele
ments. Certain Members of Parlia
ment waited in deputation on the 
Finance Minister and the Government 
of the Hyderabad State also made re
presentations. On a review of the 
whole position the Government o f
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India have come to the conclusion 
that for two years more this currency, 
one rupee coins and smaller coins 
shall remain legal tender.

At the same time, in order to give 
more facilities to the poorer classes 
of people, the Government of India 
have agreed on the representation of • 
the Hyderabad State Government, that 
not only small coins will be legal 
tender for two years, but some addi
tional coins of smaller denomination 
(eight ann^s and below) will be issued, 
as far as available and necessary. So 
the suggestion that all possible facili
ties for exchange and conversion 
should be given to the people of Hy
derabad State has already been under 
the consideration of Government.
We shall also write to the Hyderabad 
Government to do the needful in the 
matter. Now, as there are two years 
more for this purpose, I am sure that 
there will be no hardship to the poorer 
people in the rural areas and they 
will avail of- the facilities granted to 
them for a further period of two 
years.

Then there were other points raised 
which have no bearing on the subject 
and I do not think any rep^y to them 
is necessary. It was suggested that 
there should be coordination between 
the Centre a^d the Hyderabad State 
Government. I can assure the House 
that on this point there is sufficient 
co-ordination between the State Gov
ernment and, the Centre, so there 
need be  no anxiety on that scrore.

It was stated that all the assets and 
liabilities of the currency and coinage 
should be taken over by the Centre 
and all the currency must come to 
the Centre. I may say that the mo
ment the Hyderabad State integrated 
with the Union all the assets and lia
bilities. as far as currency and ex
change were concerned, became the 
assets and liabilities of the Centre. 
So, there ought to be no apprehension 
on that score either.

About currency in circulation cer
tain figures were quoted. But 1 may 
inform the House that those figures 
were not absolutely correct. Accordr 
ing to our information on the 25th 
February 1953, the volume of one 
rupee coins in circulation were to the 
extent of Rs. 8’ 33 crores and currency 
notes of Rs. five and above were to 
the tune of Rs. 35-60 crores, that is 
a total of Rs. 43.93 crores. We are 
sure that in the course of these two 
years all this currency and coinage 
will be covered into Indian currency.

With these words I commend this.
Bill for the acceptanfje of the House.

Mr. Deputy-Speaker; The question 
is: _

“ That the Bill to extend the 
period during which Hyderabad 
coins and notes of the denomina
tional value of one rupee may 
continue to be legal tender, to re
peal the Hyderabad Paper Cur
rency Act No. II of 1327F and to 
make certain other incidental 
provisions, as passed by the Coun
cil of States, be taken into consi
deration.”

The motion was adopted.
Mr. Deputy-Speaker: There are n o

amendments to any of the clauses.
I shall, therefore, put all the clauses 
together.

Shri V. G. Deshpande (Guna): I
would like to make one observation.

Mr. Deputy-Speaker: On what?
Shri V. G. Deshpande: On the Bill.
Mr. Deputy-Speaker: I am afraid

the hon. Member has missed the bus.
If he has any observations pertaming 
to the Third Reading he may do so.
Clauses 1, 2, 3 and^ , the Title and 
the Enacting Formula were added to  

the Bill.
Shri M. C. Shah: I beg to move:

“That the Bill be passed.”
Mr. Deputy-Speaker: Motion moved;

“ That the Bill be passed.”
Shri V. G. Deshpande: I rise to op

pose the Bill and make an observa
tion. I do not find a n y  reason why 
this discrimination is hemg made m 
the case of Hyderabad State There 
was currency in the case 
different States and now all those 
currencies have been stopped and 
here we find that a new lease of life 
IS bejing given to this cu^ency. I 
can understand the hardslnp of the 
rural people. But now the Hyderabad 
Government is allowed to issue mo.e 
smaller coins like eight annas.

How. Members: No, no.
Shri M. C. Shah: I am afraid the

hon. Member was not Present yester
day. The Hyderabad State will not 
issue any new currency after this 
Bill is passed.

Slhri V. G. Deshpande: While reply-
infi to the Debate the hon. Deputy; 
Minister said that smaller coins will 
be issued in the next two years
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Shri M. C. Shah: What I stated
was small coins of the denomination 
of eight annas and less, if necessary, 
for the purpose of just removing the 
difficulties of the poorer classes for 
which the hon. Member is so anxious.

Shri V. G. Deshiiaiide: So, it will* be 
issued. That is what I am opposing.

Dr. Suresh Chandra (Aurangabad): 
This is just wasting time of the 
House. All this has been discussed-
yesterday.

Shri V. G. Deshpande: I protest
against this remark.

Swami Ramananda Tirtha (Gul-
berga), rose—

Mr. Deputy-Speaker: If the hon
Member had not been interrupted he 
would have finished by this time.

Shri V. G. Deshpande: What I want 
to observe is that the Governinent of 
Hyderabad should not be allowed to 
issue any more new coins, even of 
smaller denominations on the plea 
that the poorer classes would be
benefited. I want that the ‘Char 
Minar’ should go away completely.

Dr. Jaisoorya (Medak): If I have
heard the hon. Deputy Finance Minister 
rightly, he said by this step they are 
taking over all the assets and liabi
lities. Am I to assume, therefore, that 
the Government of India will take 
up.the responsibility for the Govern
ment promissory notes that the Gov
ernment of Hyderabad have issued up 
tiU now.
3 P.M.

Shri M. C. Shah: That question does 
not arise. The question is about 
currency and coinage and the reserves 
for their backing. And we have taken 
all those assets and liabilities as far 
as currency and coinage are,concern
ed. That is what I have stated very 
clearly.

Mr. Deputy-Speaker: The question

“ That the Bill be passed.”
The motion was adopted.

is:

DEMANDS FOR GRANTS
Mr. Deputy-Speaker: The House

will proceed with the further discus
sion of the Demands for Grants re
lating to the Mini.stry of Home Affairs 
and the Ministry of States. Siiri R. 
D. Misra was in possession of the 
House.
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